
REPORT SUBMIfiED B'Y THE RESPONDENT NO.O4
lN OA NO.l76 of 2O2l (SZ)

l, Sri J. Nivas, I.A.S., S/o Janardhanan, aged about 39 years, Occ:

Collector and District Magistrate, Kiishna District, Machilipatnam, do hereby

solemnly affirm and sincerely state on oath as follows:

I arn working as Collector and District Magistrate, Krishna District,

lvlachilipatnam. I am the 4th respondent herein, as such I am well acquainted with

the f-acts of the case and I am authorized to submit the detailed report before the

Hon'ble National Green Tribunal Southem Zone, Chennai.

l. I humbly submitted that, the Hon'ble National Green Tribunal, Southem

Zone. Chennai has Suo Motu registered on the basis of the Newspaper repol't

published in "Eenadu Telugu Newspaper, Andhra Pradesh, Krishna District,

Amaravathi, Edition, dated. I 5.07.2021, under the caption

"Jr"$s 5g55oe$ bd)as aeoeD" (Human induced bogs).

2. , It is submitted that as per Joint Committee report a detailed report was

submitted to the Hon'ble National Green Tribunal, Chennai on I 1.09.2021. The

Hon'ble National Green Tribunal in Order dated.l3.09.202l observed that as

seen from the District Collector, Krishna as well as Joint Committee report that

wherein have requested for some more time to file their detailed report, as due to

flood in that area, they may not be able to collect.the necessary details and to

conduct the inspection and they wanted two months tinre.'fqr.filing the report as

required of this Tribunal and also directed the District Collector, Krishna.and the.

Mining Departments to file independent repoft regarding the action taken on the

basis for the observations made by the committee in this regard on or before

09.11.2021.

3. lt is submitted that, as per the instructions of the Hon'ble National Green

Tribunal, the committee is constituted with the following otficers

i. Sub Collector, Vijayawada.
ii. Superintending Engineer, Irrigation Circle, Vijayawada-
iii. Assistant Director of Mines & Geology, Vijayawada.
iv. Executive Engineer & River Conservator, Krishna Central Division,

Vijayawada.
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4. It is submitted that, the above said Joint committee have inspected the
areas

From the downstream of the River Krishna to Avanigadda and observed that,

there is still flood flow in River Krishna. As per the information of the River

Conservator, Krishna Division the expected flow of flood in River Krishna is up

to 18.11.2021. Therefore, the committee again feels that it is not possible to

inspect the area at present due to heavy flood flow in Krishna River, to veri$ at

the site whether there is any information of bogs due to sand mining. After recede

of the flood water in Krishna River the said committee will inspect the area again

submit the detailed report.

5. For the reasons stated above, it is therefore that this Hon'ble National
Green tribunal may be pleased to pass such other order or orders as this
Hon'ble National Green Tribunal may deem fit and proper in the circumstances

of the case.

Yours faithfully.

ffi'e\utu
collector & District Ma'gistrate

Krishna District,
Andhra Pradesh

?.\-o'u..
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coilHxTTEE nEFO*T (}l{ t6T O,Jr. XO 176/to2r

* s.dr* ji

Hon'ble Natlonal 6reen Tribunal(NGT), Souttr zone, Chennai has issued

following order in O.A. trlo 176/2O21 Sue Moto based on News ttem published in

Eenadu Telugu llews paper. Xrishna District, Amrevati Edition, dated t5-07-

202 I under the Caption'aqSs.t$rO4axr' (Garbha Sokaniki Bhadyulevvaru ).

It is alleged in the news paper report that on account of recpnt illegal

sand mining near the river bank at night, rlurirlg flood and heavy ralns, these

pits caused on acccunt of such tllegal rnining are 6lled with ctay soil and fine soil

to forrn bogs, peopl€ cannot d€tect the bogs due to formation of layers of fine

sand on top which result in causalities of people coming to the river as they

used to slip into the river and die due to drowning. The lndiscriminate mining

has increased the formation of such bogs putting the lives of people at risk,

besides impacting the riraerine ocotyst€m adversely.

orde6ln o'A' tta 17611o21

"........fn order to affertain the genuineness of the allegations made ln the news

paper report and also the violations, if any, said to have been committed, we

feel it appropriate to ap.point a joint Comrrittee comprising of (1) the District

Collector, Krishna District, Andhra Pradesh or a Senlor Officer not below the

rank of assistant Colhctor or Sub Divisional l4agistrate as Deputed by him, (2) a

Senior Officer from the Department of t*ines and Geology, deputed by its
Director, not below the rank of Assistant Dlrcctor of that area and (3) the

Superintendlng Engineer of Public Y$orks Department(PWD) and IrriEation

Department in that area to inspect the areas mentioned in the nevYtpaper report

and to submit a facUal ss well as action taken Eport, is there is any violation

fcund.

The llon'hle National Green Trtbunal also dlrected the cornmittee to

ascertain the following

I) Whether $rcre is any illegal mining going on in that area.

II) What is the reas$n for formation of st ch bogs

ru) \rUhether any casualty occurred on account of such indisct'irnin8te

formation of bogts in that area

IV) Whether any cases haye been registered in respect of the same.

V) \ryhtt is the nature of actisn taken against $e illegal mining if any

brought ts their notice in that area.
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VI) If the persons have been identified. to assess the quantity of illegal

mining and imposing environmental cornpensation apart from royalty

and penalty being imposing *nd also {ost rcguired for restoration for

demage caused to the environment.

Vn) What is the nature of remedial rneasure to be taken for removal of

such bogs in a scientific manner to avoid casualty to the people who

are comlng to the river basln area.

The Director of Mines and Geology, ViJayawada vide Letter No

4S9498/D6/202r dated 26-08-t021 has reques:ted the 1. The Collector and

District l{agistrate, KrBhna Distrlct 2. Superintending Engineer, Public works

Department, Vij*yawada, 3"$uperintending engineer, Irrigatlan Department

Vliayawada to nominate the officers from the respective departments as

members in the Joint committee with a direction to see that the lnspection and

compilatlon of report shall be completed within a week in accsrdance with the

Standard Opera$ng Procedure and send a report to the Director of Mines and

Geology, ViJayawada so as to submit actlon Taken Rcport on or before t3-09-

20?1 as ordered by the l-ion'ble I'latlonal Green Tribunal (NGT) in O.A.No.

17612021.

The Director of Mines and 6eology, viiayawada Froceedings No

4S9498/D6/e021 dated 26-08-2021 has nominated smt. V.Nagini, Assistant

Director of ldines and Geology, ViJayawada as mernber to the propored Joint

Committee to inspect the areas in queetion and to submit a factual report with

specific recommendaticn to take further action in accordance with the relevant

rules on tlre violations found, is any. She shall co-ordinate with the Cornmittee

f*r early cornpletion qf the inspection and see that the report is sent to the

Director of F{ines and Geology, Viiayawada within a week so as to consolidate

the Aetion Taken Report in order to facilitate the cornmittee to submit its report

on or before 13-09.2021 as ordered by the Hon'ble National Green Tribunal

(NGI) in O.A.No. t76fiA21. Further Smt. V"Nagini, 155;t1rnt Director of Mines

and Geology, Vijayawada is also directed to arrange the ls Meeting of the loint

Committee at the Olo Deputy Dlrector of Mines and Geology, Vijayawada at the

earliest to prepare Road map for completions sf Joint lnspection and report.

The Depufy Director sf Mines and 6eology, vijayawada is hereby

nominated as Nodal Officer for co-ordination and to provide necessary logistics

to the cornmittee for this purBose.
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The Collector and District Magistrate, Krishna distrlct, Machilipatnam vide

lerter Rc"O4/19a9/2O11 dated 02.09.2021 has constituted comrnittee with

following officers and requested to in$peet the area personallY and submit

detailed report on th€ points raised in both tht petitions on or beforc

05.09.2021 to tht Collector, Krishna without fail.

1" Sub-collector, Vijayawada Mobile No 98{&903965
?. Superintending Englneer, Irrlgation Bepartment, ViJayawada Mobile No

7S01093099
3. Assistant Dlrector of Flines and Geology, Vijayawada Mobile No

9100688838
4, Executive EnElneer and River Conseraator, Krishna Central Division,

Vijayawada lu{obile Ho 949O130927

ln this connection the cnmmittee insp€eted the areas in question on

CI7"09.r0e1 and obserued that heavy flond water is passing in the River

Xrishna. During the committee enguiry end as per the Revenue Records it is

found that three pcrscns have lost their tives in Krishna River on 11.03.2021at

Fedapullpaka Village, Penarnaluru Mandal and three more deaths wefa

recorded at irlsdduru Village of Kankipadu Mandal cn 06.O1.2015 in Krishna

River.

on enquiry, it i$ fotrnd that th€ deceased persons have lost their live$

due to drowning in the Krishna River when they ventured into the deep waters

without having adequate swimming skitl*. Also, they are non-lacal people who

are unaware of the depth and flow conditions of the River. The villagers and

Revenue authorities during the enqutry infprmed that there is no bogs or

heavy pits/depreSsions in this area. The statcmerts recorded from the

villagers and riport of the Revenue Authorities along with Death Certificates of

the deceased and FIR copies are enclos*d for kind perusal'

At this juncture, it is to state that a bog is wetland that iS formed by

decomposed vegetation and decayed plant material that takes hundreds of

years to develop. Bog$ are usilslly covered in vesetation and are rarely

occurred in Krishna River bed of the study area, which is predominantly

formed with sand and silt deposits.

As per the office rccords of Asristant Director of Mines & Geology,

vijayawada, 11 No's of open Reaches are operaung in this region, with prior

approval from the concerned aUthorities i.€, Revenu€, Mines, Irrigation,

Ground Water and Pollution Departments. At presant no sand Reaches are

worting due to flow of flood water in the river. itow, it is nst possible for the

committee to verify the presence of Bogs in the River due to flow of flood
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water. The death incidents occurred adjoining the river margin pits but not

sand quarried allowed area. Generally sand quarrying permitted after leaving

1l5s of the wid$r of the River. I'lnreover the sand exsavation allowed

maximum depth of 1 meter depth of sand Shawls. Naturally. the depth of the

river varies from place to place and it may change oyer time due to various

factors such as flood discharge, change in river flow characteristics,

aggradation and degredation of river due to scouring and deposition of

sediments and excavationE. As zuch, it is not advisable for the people to

venture into the river without having adequate knorrledge and swlmnting

skills.

Also, It is pertinent to mention that the above two incidents are

isolated events happened due to lack of awarefiesi regarding the depth & flow

conditions of rlver and the lack of swimming s*llls of the deceased people.

Thus. it cannot be generalized and assumed at this juncture that the above

deaths were happened due to pits formed by sand mining.

Except the above mentianed two igolated incidents happened neor the

Pedapulipaka and Madduru reaches, no similar incidents or deaths recorded in

this region near send guaffie$, The lrrigation department officials have already

established slgn boards indicating the sign of danger not to swim in the river

and Revqnue au*tqrttie$ have made trench aEross the approach road to the

River to deter curious youth from venturing inta rlver.

The committee feels that it is not possibl€ at prcsent due to heavy flood

flow in Krlshna River, to verify at the site whether there is any formation of

bogs due to sand mining. The flood flow is exp€cted continue for two more

months due to prevailing rnons*on se6$on and all the maJor reservoirs on

Krlshna Rlver arc.almost in full condition. Therefore, after recede of the flood

water in Krishna River the commattee hrlll inspect the areas again and submtt

the detailed rePort.

In this conoection, the Flational Green Tribunal South Zone order in

o.A.No.17612021, Dt:13.09.2021 granted tin*e till 09.11.2021 directing the

officials to file tfie report separately by E-Fillng ln the form of searchable

PDFIOCR support PDf and not in the form of irrrage PDF along with necessary

hard copies to be produced as per rul*'

In view of the above, the comrnittee inspected the areas from the

downstream of the River Krishna to Avanigadda and observed still flood flow in

River Krishna. As per the information of the River conservator, Krishna Division
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the expected flow of flood in River Krishna is up to 18.11.20e1. Therefore the

committee again feels that it is not possible et present due to heavy flood flow

in Krishna River. to verifu at the site whether there is any formation of bags

due to sand mining. After recede cf the ftood water in Krlshna Rlver the

committee will inspect the areas again and $ubmlt the detailed report.

,.fr:M ,,*h*Fdl[,)L.,
vitayEwada' Ii:,f;|*:ff'''

^,iffiv& Geology, ViJaYawada
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Photographs Showing the flow of water in the River Krishna on 28.10.2021
during the ccmmittee inspection in the Krishna River sand reaches at
Pedapulipaka Viflage, Penarnaluru Mandal & Madduru Village, Kankipadu Flandal,
Krishna District as per the orders of NGT Case No.176

L
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GOVERIII'{ENT OT ANDHRA PRADESH

DEPARTi.|EltlT OF IIIIHES Al{D GEOLOGY

From
B Ravi Kanth, M.Sc.Tech.,
Asst. Director of Mines & Geolog)r,
Vijayawada.

To
The Director of Mines & Geology,
Ibrahimpatnam .

Lcttcr l{o.2 199 / I'IGT / 202I. Dstcd:2g- 10-202 I
Sir,

$ubv Mines & Minerals - 0/o Assistant Director of Mines & Creology, Vijayawada -
The Hon'ble t{aUonal Green Tribunal (NGT}, South Zone, Ctrennai has issued
following order in O.A. No 176/2A?l Suo motu based on News Item
published in Eenadu Telugu Newspaper, Krishna District, Amravati Edltion,
dated 15-O7-2021 trr*sfsi6crqosdr' (Garbha Sokaniki Bhadyulewaru) -
loint Cornmittee further report submitted - Regarding.

Rcf:- l. Orders in 0.A. No 176 of ?021 of Hon'ble National Green Tribunal
(NGT), South Zone, Chennai..

2. Rc-No:D4lt949l2O2L,Dt:21.08,2021of the District Collector,
Krishna, instructions issued in 777 of 2A21,

3. Letter No 489498/D512O21 dated 26-08-2021 of Director of Mines
and Geology, Ibrahlmpatnam.

4. Pmceedings No 489498lD6lZOZt dated 26-09-2O21 of Director of
Mines and Geology. Vijayawada.

5. Lr. No.CB/Supdt/NTPA1HRKl77 5r4, Dated : 3 1.08.2021 of Superindent
Engineer, Irrlgation circle, Vijayawada

6. Rc.Dr{1949/ZO2t, Dated:02,O9.2021 of Collector and District
Maglstrate, Krishna Machilipatnam

7. Joint Committee report Dt: 07.09.2021 on NGT Order in
O.A.No.176/2021

-: o0o:-

I invite kind attention to the subject and reference cited and informed Hon'ble

National Green Tribunal(NcT), South aone, Chennai has issued order in O.A. No L76/2421

& O.A. No L77|7A2L Suo Motu based on News ltem published in Eenadu Telugu News

p6p€r, Krishna District, Amravati Edition, dated l5-A7-202L under the Caption

'rtOl$sStuOryrso'(Garbha Sokaniki Bhadyulewaru), and directed to constitute a team

comprising of (1) the District Collector, Krishna District, Andhra Pradesh or a Senior

Officer not below the rank of assistant Collector or Sub Divisional Magistrate as Deputed

by him, (Z) a Senior Officer from the Department of Mines and Geology, deputed by its

Director, not below the rank of Assistant Director of that area and (3) the Superintending

Engineer of Public Works Department(PWD) and lrrigation Departrnent in that area to

inspect the areas mentioned in the newspaper report and to submit a factual as well as

action taken report, is there is any violation found and also directed the commattee to

examin the polnts in O.A. No L77/2O21 and submit the detailed report through the

reference 1"t cited'

In the reference 2d cited, the Collector & Distrtct Magistrate, Krishna has directed

to this office through the contents of the National Green Tribunal, south Zone, chennai

order in o.A.No: 177 oJ 2021 dated: 11.08.2021 and submit detailed report

Through the reference 3'd cited, the Director of Mlnes and Geology, vijayawada has

requested the 1. The collector and District Magistrate, Krishna District 2' Superintending

L
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Engineer, Public works Department, Vijayawada, 3.Sup€rintending engineer, Irrigation

Department Vijayawada to nominate the officers from the respectlve departments as

members in the loint committee with a dir€ctlon to see that the inspection and

compilation of report shall b€ completed within a week in accordance with the Stlndard
Operating Procedure and send a report to the Director ot Mines and Geology, Vljtyawadt
so as to submlt actton Taken Report on or before 13-09-2021 as ordered by the tlon'ble

National Green Tribunal (N60 in O.A.No. 176 & 177 of 2027.

Through the reference 4e cited, the Dircctor of Mines and Geology, Vijayawada

Proceedings No 489a98/D6l2021 dated 26-08-2021 has nominated Smt. V.Nagini,

Assistant Director of Mines and Geology, Vijayawada as member to the pmposed Jotnt

Committee to inspect the areas in question and to submit a fa€tual report with sp€€ific

necommendation to take further action in accordance ryith the relevant rules on the

violations found. is any. She shall co-ordinate with the CommiBee for early compleflon of

the inspection and see that the report is sent to the Director of Mines and Geology,

Vijayawada within a week so as to consolidate the Action Taken Report in order to

facilitate the committee to submit its report on or b€fore 13-09.2021 as ordered by the

Hon'ble National Green Tribunal (NGT) in O.A.No. 1.7612021. Furthe. Smt. V,Nagini,

Assistant Director of Mines and Geology, Vijayawada ls also dlrected to arrange the 1*
Meeting of the loint Committee at the O/o Deputy Director of Mines and Geology,

Vijayawada at the earllest to prepate Road map for completions of joint insgection and

report. The Deputy Director of Mines and Geology, Vijayawada is hereby nominated as

Nodal Offlcer fo. co-ordination and to provide necess.try logistics to the commlttee for this
purpose.

Through the reference 56 cited, Sup€rintending Engineer, Irrigation Department,
Vuayawada has nominated Sri B Bhanu Babu Deputy Executive Engineer in the joint
committe€ as a member in respect of Irrigation Department to perform the duties
wherever necessary,

Through the reference bd cited, The Collector and District Magistrate, Krlshna
district, Machilipatnam vk e tetter Rc.D4l1949/2021 dated 02.09.2021 has constituted
committee with following officers and requested to insp€ct the area personally and submtt
detailed report on the poiots .ai-d in both the petitions on or before 05.09.2021 to the
Coll€cior, Krishoa wlthout fail.

1. Sub-colledor, Vijayayrada Mobile No 9879903965
2. Superinteodlng Engineer, Irrigation Department, Vijayawada Mobile No

7901093099

3. Assistaat Director of Hines and Geology. Vijayawada Mobile No 910068883g
4. Executive Enqineer and River Conservator, l(dshna Central Dtvision, Vljayawada

Mobile No 9490130927.

In thrs connection the committee inspected the areas on 07,og,zo27 mentioned
in O,A.No.L76,/20? 1 and submitted report,

The committee has submltted the preliminary report st ted that it is not
possible at present due to heavy flood flow in Krishna River, to verify at the stte
whether there is any formation of bogs due to sand mining. The flood flow is expected
@ntinue for two moae months due to prevailing monsoon season and all the major

2
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reservoirs on Krishna River are almost in full condition. Therefore, after resede of the

flood water in Krlshna Riv€r the committe€ *rill lnsgact the areas again and submit the
detailed report.

In thas conncction, the lrlational Grcen Tribunal South Tone order in

O.A.No,175/2021, Dt: 13.09.3421 granted time till 09.11.2021 directing the offl€ials to
flle the report separately by E-Filing in the form of searctable PDF/CICR support PDF and

not in the form of image PDF along with ne€essary hard copies to be produced as per

rules.

As per the orders of the $6T the committee inspeded the areas on 28.10.2O21

and submttted the report and stated that the committee inspected the areas from the

downstream of the River Krishna from Penamaluru to Avanigadda and observed still

flood flow in River KrishnE. As per the informatnn of the River conservator, Krishna

Division the €xpected flow of flood in River Xrishna is up to f8.11.2021. Therefore the

cornmittee again fuels that it is not possible at present due to heavy flood flow in
Krishna River, to verify at the site whether there is any formation of bogs due to sand

mining. After recede of the flood water in Krishna River th€ cornmlttee will insp€ct the

areas again and submit the detailed report.

This is submitted for favour of information and taklng further necessary action.

Yours f;aithfully,

{ :-'-"-^* -;:""" iit !i': i *
Asst. Director of l4lnes & Geology,

r Wjayawada.
ilF'

Copy submltted to the Collector and District t'{agistrate, Krisfrna tlachilipatnam along with
Committee Report br favour of infonnation and necessary action.
Copy submttted to the Deputy Director of Min€s & Geology, Vijayawada for favour of
inforfiration
Copy submitted to the Sub Coltector, Vijayawada, fior favour of inbrmation
Copy submitted to the Revenue Divistonal Officer, Nuzividr.l for favour of information.
Copy submitted to the Superintendlng engiileer, Irrigation Circle Vijayawada for favour of
information
Copy submitted to the Executive Engineer and River Conscrvator, Krishna Central Division,
Vijayawada for favour of information.
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